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r CENTRAL ADMINISTRATIVE TRIBUNAL
, BANGALGRE

OATED THIS THE 26TH DAY OF MAY, 1988
Present: Hon'ble Shri P, Srinivasan, Member (A)

APPLICATION NO., 710/1988

Shri B8.M. Vidyadhar,

S/o Shri B.M. Devaral,

aged about 35 years,

Compaunder /Pnarmacist,

Central Plantation Crops -

Research Institute,

Regional Station, :
Vittal - 574 243, see AppliCant.

(Shri M.S. Anandaramu, Advocata)
V.

1« The Union of India
represented by its Secretary,
Ministry of Agriculture,

New Delhi,

2. The Director General,
Indian Council of Agricultural
Research, Krishi Bhavan,
New Delhi.

3, The Director, Central Plan-
tation Crops Research Instituts
Kasargod, Kerala,

4, The Joint Director, Central
Plantation Cropns Researcin Institute,

Regional Station,

Vittalo ee s Hespondants.
.~ (Shri m.3. Padmarajaiah, C.G.5.5.C.)
o
vO“/ - -\’4\‘\
A \{{H%s application having come up for hearing to-day,
: !

' Q;gShri‘?ﬁ\ﬁriniVasan, Hon'ble Member (A) made the following:
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e T This application has come up before me for admission
Wwith notices to the respondents. Sri M.S. Ananda Ramu
for the apnlicant and Sri M.5. Padmarajaiah for the res-

pondats have been heard. The application is admitted and

heard on merits.

N :



20 The main grievance of the applicant which was urged

before me by Shri Ananda Ramu is that on the iqplementation
olff the recommendations of the 4th Pay Commissién (pay

Clommission, for short), his pay was initially %ixed in the
revised scale of R.1350-2200 but was subsequenély sought to
be refixed in the louer scale of R.1200-2040 as per office
order dated 25.4.1387 (Annexure-H) without givlng him an
gpportunity of being neard. Prior to 1.1.86 the applicant

Wwas working as Compounder in the Central Plantation Crops

Research Institute (CPCRI) in the scale of K.330-560
(Annexure-F). According to the recommendations of the pay
Commission, tne reviéed pay scale correspondiny to the ocld
pay scale of f.350-560 uwas f,1350-2200 and.thié revised
scale was given to the épplicant.- Subsequently the re;pon—

dents took the view that no provision had been‘made in the

recommendations of the Pay Commission for revijsed pay scale
for the post of compounder and therefore the revised pay
scale applicable to the applicant was éhanged tov%.1200-2040.
5ri Ananda Ramu submitted that tne pay scale applicable to
the applicant could not have been reduced unillaterally by the

4acespondents without giving him an opportunity |of being heard

svised scale applicable to him uas chénged. 3Ha, houwever,
submitted that this was done because when the| applicant
elected to come over to the revised scale w.epf. 1.1.1986
he gave an undertaking that he would refund ahy excess
payment that may be found to have been made to him as a

result of fixation of pay under C.C.3. Revxsed Pay Rules 1986,

» Ty
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4, I have considerad rival contentions carefully. The
undertaking given by the applicant uhen he elected for the
revised scale had nothing to do with the narticular pay
scale that was applicable to him. It is not denied that
first the respondents themselves fixed the applicant on a
higher scale and subsequently broujht him doun to the louwer
pay scale merely because the desigynation of the applicant
was 'compounder', though he was drawing pay in the scale
of #,330-560 before 1.1.1986. In these circumstaﬁces, I am
satisfied that respondents should have given the applicant
an opportunity of being heard before reducing the scale
apolicable to him. I, therefore, quash the order passed by
| the respondents at Annexure-H and direct them to give the
applicant an opportunity of being heard before taking any

further steps in the matter.

Se In the light of the vieuw taken by me above, I have not
gone into any of the other contentions raised in this appli-
cation against the dounuard ravision of the appllcant's nay

scale which are left oben to be agitated by him before the

LT T L
- \STF resaondents who will consider the same and come to a decision.
N

§>r{ ~- The Q@pilcatlon is allowed. No order as to costs.
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Member (A)
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